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' Name of the Company

The Punjab Produce and Trading Company Pvt.Ltd.
-Versus-

Pilani Investment and Industries Corporation Ltd. & Ors.
Under Section [397:’398
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C.P.N0.20/2016 — The Punjab Produce and Trading Company Pvt.
Ltd. Vs. Pilani Investment and Industries Corporation Ltd. & Ors.

ORDER

Ld. Counsel for the petitioner as well as Respondent Nos.1 to 8 are

present.

Perused the records. It is observed that names of respondent Nos.9 to 13
are not struck off in pursuance of earlier order. Petitioner is directed to

take steps to amend the cause title of the application.

i
An application for withdrawal of the petition has been filed by the
petitioner. Ld. Counsel appearing on behalf of the respondent(s) opposed
the withdrawal application. He prays time to file objections. Prayer is

allowed. To be filed within one week by giving copy to the petitioner.
List the matter on 08.09.2017.
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K.R. JINAN
MEMBER(J)




